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IN THE CENTRAL ADMINISTPATIVE TFIBUNAL, JAIPUPR ERILICH, JAIFUR.
O.ANo.405/94 Date of ovrder: 15.4.1996

Famalezh Fumar Shavmz : Applicant

Onion of India & Ore, : Pezpondsznta
Applicant present in person.

Mr.Manish Rhandavi : Counszl fovr vespondents.

Hori'kl:s Mr.0.P.Charma, Administrativz Member.
Hon'ble Mr.Ratan Prakash, Judicial Member.

PEF HON'BLE IVT_F'..C'.P.»SI-]AF’.MA, ADMINISTEATIVE MEMRER.
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In thisg application wnder Sec.19 of the Administratcive

Trikunals Act, 1925, 8&hri Uamalesh Tumar Sharma, has DrEY Ed

that Annza.Al dated 20.5.91 and AZ dated 20.7.94 by which ha-

quazhed and the vagpondznis may be dirzcted to razcommend the
12 applicant for appointmant in the EBEngineevring
Service for which the applicant has given his preference. He

hazs further prayed that the vespondenis may be Jdivactad nob £o
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deny appointment to ithe applicaut only on the ground that !

was dzclarzd medically wnfit. There iz a still further praysr

applicant may ke Jdivected to bs ignovsd and the instructions

&t Amnz.AL which prescrib: stvict adhzrencs to the norms of

arrangs a pecial madical szamination £ov the applicant by th2

2. Thez case of the applicant iz that he k2ing holder of

B.E qualification in Elzcitronics was dsclavred snccezsful in
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medical examinations conducied on behalf o

F\A

thz Combined Enginssring S:srvices Erxamination, 1993 znd his
namz finds place at SlMw.l in  the lizc of zucczssful

candidates in Elhoz caktegory of Blectronics and

Telzcommunication Bngineesring (Annz.A4). After he wazs dzclarsd.

uccezzfol, he waz aslked to appear befors a Medical Board for
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iz m=zdical examination  but was  declarad unfit  vidas
commuriicaicion Jdakad Dg.J.&4 (Annz.Al). The =applicant was not
izd with the medical examination by which he was
it therefere, he consulted cne Dr.V.D.Sharma, ona
»f  the mwozt reputsed Physicianse of Jaipur City who afisr
examining him certifizd  that the zapplicant iz f£it  for
Enginszring Ssrvices as hisz klood prezsure rangsd within the
normal limits. Dr.V.D.Sharma's veport Jdated 2.6.94 iz at

Arnx. A5, The applicanc, thervefors,
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ubmittsd an aprpezl ajainst
the dzcizion of the madical =zxamination by which hsz was
Adzclared unfit. Theveafrber, he was exam1n~1 at the Pailway
Hozpitzl in Bombay but was onc: again declavred as unfit. His
grisvance iz that the authovitizs atb the Hozpital at Bombay
did not ezamin: him after giving him the regquisite resta and
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following th: prescriked procedurs. He claime to have
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placed on vecord the prescribed procedure at Annz A6 but thare

i no Ann=.Aé on recovd. H: has sought prodaction of the hlood

sEure report the applicant as pev th: readings talkzn at
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Jagjzewan Pam Hospital ait  Bomkzy whire his mzdical
ezamination was conductesd on 7.7.94.
3. Further, according to ithe applicant, he had also

appzared in the Civil Sesvrvices (Main) EBxzamination, 1993 =and
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after appzaring befores the Intervisw Roard, he was medically

examinzd by the Mzdical Board at Fam Manchar Lohia Hozpital,
llew  Delhi  and  daring  this  zramination, he waz  Jdeclarsed

mzdically €£ic. Hisz grounds

£f the PRailway
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Doctors at Jaipur and again by th: Doctors at Fam Manohar

Lohia Hospical, llew Dzlhi. The medical board which ezamined

him at Jagjeevan Pam Hospital did not follow the prescriber

procedure in that it did not record hias b

giving him full rest. In accordance with the gene

appointment and thersfors, thevs iz nc

lcod presaure after

=
o
1=
w
)
=
t—l-
Q
[
<
o]
-h

the government e<ven & klind and disakled per3on can  get

suffering from hypertension cannot ke given appointment when

the hypertension is only =light and iz a

that a candidats going fov & medical =zamination might fseel

some excitemsnt and therefore, the vzading of the bloaoAd

pressure may ke not normal. The vespondsni
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sputad insticution.

by the Constitution of India,

the medical erxamination £faivrly and theveiore, they may be

4, The respondsnts in thsir reply have stated that the

firs Medical Board dzclarsd the applicant as unfit for

appointment for the reasonz gJiven in Annsxursa at pajgss 27 to

42 of the veply in which the applicant

zading hbzing
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applicant prefervrsd an appesl againat ths

medical examinaticon, the Appellate Medical

!_v.

at Westeirn Ra

on 11.7.91 which exzamin

the second Medical PBoard wag communicate

has bezen shown as

lway Heoapital, (Jagje=svan Fam Hospital) EBombay
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for all categorize on account of hypsrtsnsion. The result of

1 to ithe applicant

vide letter datsd 20.7.91 (Annx.AZ). Undzr ithz Fules for

JRT-ST
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unfit for all zervices. Sinc: h: had besn 2zaminzd az per the

rules of the examination and all the procedurezs had hesn

followed, no injustice had kbez:n done ©o the applicant. The
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tion 13 not concernsed wich & certifica
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Failway admini
issued by & private Medical FPraciisoner. Thiey have denied that
there was any irrvregularvity in  €ollowing ithe prescribed

proczdure whilse examining blood pressuve of the applicant.
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5. During ithe avrguments, ths

“only had he besn declared s medically fit at the msdical

examination conductsd at Pam Manohay Lohia Hospital, M2y Dzlhi

d the Civil Szrvices (Main)

(e

in consequence of his having pass

Examination but had zlso beezn dzclavred medically fic, aftzsr ha

(1}
1

had  appzarsd  in jasthan  Adminiztvativ: Ssrvice

Examinacion, 1in the medical examinaticon conducted in  SMS

Hospital, Jaipur. Thersfore, according o him, thsrz was no

conductad examination on kehalf of the Failway EBoat
him appointment. ’

G. The learn=d counszl £or the respondents stated that
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the other of the appellaice mzdical Board which conducted the

applicant's medical cxamination (the laittzr is at page 30 to

35 of the reply) show  that -rapplicant gsufferad from
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hypertension and
prescribed, which was 140/%0 £or Enginesring Sszrvicss. He
added that no Jdocuments had besn preszntsd regarding the

conducted alt Pam Manohar Lohia
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could not be the basis fovr gJiving appointment to th: applicant

in the Bngineering Ssvvices for which ths Failway Board has to

have medical =zamination conductzd in accordances with its own

rocedure and by authoritics nominatczd by it. He added that
% 7 Y
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medical examination conducted by the anthovitis

there iz nothing impropsr or irregulsry in the procsdure
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7. e have heard the applicant and the learnzd counzal
.n [ T - A, s FL I . 1 .- 1 :

he respondszntes and have Jone through the material on
record. Annexur: aib pagss 27 to A2 of the vreply contains the
dztails of the £first mzdical examination of the applicant
aftzr he waz selected for the Enginssring Ssrvices. Thisz tzet

ghows that his bleood pressure reading was 170/1028. On his

appeal a szoond medical examination by the Appellat: Board was
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zvann Fam Hospikbal, Bombay and details of
its examination are at pagses 30 to 35 annex:d to the reply of
the respondents Thiz zecond vepori shows that  hisz blood
Przzsure reading was 130/100. He was, thevefors, Jdeclared for
unfit for appointment to the Enginesring Ssrvices. The normal
randz praacribed fm' blood pregsurs as 3sen from Annz. Rl is

140/90. In th: procedurs for Enginssring Examination
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1993 at which th: applicant had appearsd, App:endiz IT pars 2
thereof provides that normal rangs of kBlood pressurs for a
ul candidate Shonld be 120/90. The allzgaticon that the
medical ezaminacion o©f the applicant was not conductsd in’
accordancz  with  the prescribed  procedurs iz vas jun; The
applicant himszlf admitz that he was admitted a2z an indcor
pzracn in Jagjzevan Fam Hozpital befcors hiz szcond medical
examinacion was <conduc »':3“. The averments that the applicant

had bkezn dzclared succzzsful at the medical zxaminations
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Hospital, Jaipur are not subkstantiszsted by any document. In any
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cazz gince the applicant has sought appointiment in one of the

; the Ministry inchavges haz to have the

1t

Enginzering Servic
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it. We do nok 32z any ivregularity ov infirmity in  the

procedure prescribed or the paramsters 12id down for treating
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a particular blood pressurs rzading as normal. In any case, if
is not for this Tribunal to set the medical standards to be
prescribed for candidates z=esking appointment to the
Engineering Services. The rvesult of th: Appsllate Medical
Board is final and therefore, there is no scope for vyet
another Medical Roard heing appointed bacause in that case the
procezss would Lhe andlzss. We have carsfully considered all
other averments of the applicant including his oral argument
and we find no merit thersin.

8. The application is, therefore, dismissed with no

order as to costs.

Ay — ' S

(Ratan Pralash) (O.P. 51

Member(Judl. ) : Member ( Adm. )
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